I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1688 OF 2012
(SPECI AL LEAVE PETI TI ON(CRL. ) NO. 5773 CF 2012)

KHANDAKAR KAVARUZZAVAN @ KAMAL APPELLANT
VERSUS
STATE OF WEST BENGAL RESPONDENT
ORDER
1. Leave granted.
2. Del ay condoned.
3. This appeal is filed against the inpugned judgnment and

order dated 25.08.2011 passed by the H gh Court of Calcutta in
C. R M No. 4559 of 2011, whereby the H gh Court has rejected the
application for anticipatory bail filed by the appellant under
Section 438 of the Code of Crimnal Procedure.

4. On 27th July, 2012, while issuing notice, we had granted

anticipatory bail to the appellant.
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5. Havi ng gone through the records and heard | earned counse
for the parties to the lis, we are of the considered opinion that
our aforesaid order dated 27t" July, 2012 be nmade absolute and is
made absol ute.

Crim nal Appeal is disposed of accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR PRASAD)

NEW DELHI
OCTCBER 17, 2012
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